
THE DEPUTY CHAIRMAN: Okay, 
we will discuss the matter. 
(Interruptions)... 

SHRI      DINESHBHAI      TRIVEDI: 
Madam, I am sorry. I have never come 
to the well of the House. 
(Interruptions)... 

THE DEPUTY CHAIRMAN: I 
cannot answer. (Interruptions)... 

SHRI DINESHBHAI TRIVEDI:  

THE DEPUTY CHAIRMAN:  I am 
not...... (Interruptions)... Nothing is going 
on record. (Interruptions)... Go back. 
(Interruptions)...Go back 
..(Interruptions)... I have asked you to go 
back. (Interruptions)... Go back. 
(Interruptions)... Don't misbehave. 
(Interruptions)... Go back and sit down. 
(Interruptions)... Let Mr. Bommai take 
care of his MP. (Interruptions)... Don't 
talk to me. (Interruptions)... You ask the 
Chairman. (Interruptions)... I cannot 
answer. (Interruptions)... I am not 
answering. (Interruptions)... I am not 
answering. (Interruptions)... Don't 
behave like that. (Interruptions)... I am 
not answering. (Interruptions)... You ask 
the Chairman. I am not answering. 
(Interruptions)... You ask the Chairman. 
I am not answering. (Interruptions)... I 
am not allowing. (Interruptions)... I am 
not allowing. (Interruptions)... Nothing 
is 
going on record. (Interruptions)... Sit 
down. (Interruptions)... I don't know. 
You ask the Chairman. (Interruptions)... 

THE     SOMAPPA     R.     BOMMAI 
(Orissa): Madam, we want more time for 
the discussion. 

THE DEPUTY CHAIRMAN:.. 

.(Interruptions)... �� �[��+C  
(Interruptions)…… �� �[��+C (Interruptions)…… 
�� +� �
�B �[��+C �� �[��+C  
(Interruptions)... There is a 

procedure in this House. I am sorry. 

There are very senior Members sitting 

here. He is also a Member of the House 

for a very long time. If he has written to 

the Chairman, everybody is not aware of 

it. The Business Advisory Committee 
allocates time. He cannot come and put 
the blame on the Secretariat or on 
anybody sitting in the Chair that we are 
stopping it. 

SHRI DINESHBHAI TRIVEDI: 
Madam, I am seeking a clarification. 

THE DEPUTY CHAIRMAN: No. Sit 
down. (Interruptions)... Sit down. I said, 
sit down. I will not let you speak even for 
half a minute. (Interruptions). I have not 
finished. Sit down; otherwise I will 
adjourn the House. You sit down. 
(Interruptions).. I am not sitting here. I 
refuse to sit in the House. 
(Interruptions)... I adjourn the House till 
2 o'clock. 

The House then adjourned 
at eleven minutes past twelve 
of the clock. 

The House reassembled after lunch at 
four minutes past two of the clock. The 
Vice-Chairman (Shri V. Narayanasamy) 
in the Chair. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): I have to inform 
the Members that the Calling Attention 
motion on the situation arising out of the 
signing of the agreement between 
Doordarshan and CNN, listed in the 
revised list of business for today will now 
be taken up on 9th August at 1.30 P.M. 
Now we will take up the Payment of 
Bonus (Amendment) Bill and the 
Statutory Resolution together. Now, Mr. 
Jiborn Roy. 

I. STATUTORY  RESOLUTION 
SEEKING DISAPPROVAL OF 
THE PAYMENT OF BONUS 
(AMENDMENT) ORDINANCE, 
1995 

2. THE     PAYMENT     OF     
BONUS (AMENDMENT) BILL, 
1995 

SHRI JIBON ROY (West Bengal): 
Thank you, Mr. Vice-Chairman. But the 
hon. Minister has not come yet. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI MARGARET 
ALVA): He is coming. In the meantime, 
I will take notes. 

SHRI JIBON ROY: Sir, bonus is a 
most important issue for workers and it is 
a most important social security measure. 
It is being eliminated gradually. The right 
to receive bunas was achieved by the 
workers after a long struggle. But only 
one-and-a-half hour's time is given to 
discuss this important issue. This speaks 
volumes about the status of labour in the 
existing system. The other day, within two 
hours' time, we disposed of the Workmen 
Compensation Bill which takes care of 
workers to get compensation in case of 
death due to some accident. Now 
I will concentrate on the bonus issue and 
since the time is very short, I would not 
make a speech. 

THE VICE-CHAAIRMAN (SHRI V. 
NARAYANASAMY): Thank you. 

SHIR JIBON ROY: To make out my 
point, 1 request you to allot to me the 
necessary time. 

Generally we do not support 
Ordinances. But, in this case, I feel it 
was necessary because of urgency of the 
situation. 

Sir, in,a number of factories, bonus 
was paid to the workers for 1993-94 on 
the anticipation that an enactment would 
be passed on payment of bonus. Now 
recovery of bonus has begun in many 
factories in the absence of the legislation. 
In that situation, probably the Ordinance 
was required. I would request my 
esteemed friend Shri Krishan Lal Sharma 
to bear with this. So far as the Bill is 
concerned, I hoped that the Minister 
would come out with substantive 
proposals. Mrs. Alva, you are also not 
hearing me and the Labour Minister is 

not here. Who would" listen to me? We 
are talking about labour. If this is the 
situation, it is very difficult for me to 
speak. 

SHRIMATI MARGARET ALVA: 
Mr. Vice-Chairman, Shrimati Sukhbans 
Kaur came to me to ask a question. I am 
giving her a clarification. 

SHRI JIBON ROY: Sir, the thing is 
that we are discussing an important 
subject—the bonus issue. 

SHRI GURUDAS DAS GUPTA 
(West Bengal): The hon. Member has 
forgotten that Ministers never listen, but 
only reply. 

SHRI JIBON ROY Sir, bonus is 
being eliminated. I am discussing that 
matter. Unfortunately, the Labour 
Minister is absent. I have to address him. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): I agree with you. 
But Shrimati Alva is taking notes. 

SHRI JIBON ROY: I have to address 
the Minister himself. 

SHRI GURUDAS DAS GUPTA: Sir, 
may I point out one thing? This is an 
important Bill. Everybody knows that 
there have been different viewpoints 
among the trade union leaders and a 
large number of the Members of 
Parliament and that is known to the hon. 
Minister. If the hon. Minister cannot 
make himself present in the House, I 
don't think there is any use in discussing 
the issue. It is simply useless. 

SHRIMATI MARGARET ALVA: 
Sir, I have made it very clear. There was 
some confusion. ..(Interruptions).. .One 
minute, please. 

SHRI JIBON ROY: Sir, it is a life and 
death question. 

SHRIMATI MARGARET ALVA: 
One minute, please. There was some 
confusion till the last minute because 
negotiations were going on as to whether 
the Calling Attention or the Bill should 
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come up at 2.00 p.m. or not. In the 
meantime, the Minister concerned had 
gone out. We have sent a message—he is 
on his way—that his Bill is being taken 
up at 2.00 p.m. The whole agenda for the 
morning session was changed because of 
some confusion till the last minute. He is 
coming. He is on his way. 

SHRI JIBON ROY: Mr. Vice- 
Chairman, I request you to adjdurn the 
House for a few minutes. 

SHRI GURUDAS DAS GUPTA: Sir, 
the point is that this issue was decided in 
the Chamber of the Deputy Chairman at 
1.15 p.m. Now it is 2.00 p.m. Even after 
45 minutes, the Minister could not 
present himself in the House. 

SHRIMATI MARGARET ALVA: 
The Minister was not available. I rang 
him up at 1.15 p.m. In the meantime, the 
House was adjourned. His staff is here. 
They told me that he was on his way. He 
is reaching the House in five 
minutes... {Interruptions)... 

SHRI JIBON ROY: There are some 
issues... (Interruptions).., 

SHRIMATI MARGARET ALVA: 
We are all here. We are taking notes. 

SHRI JIBON ROY: There are some 
issues which can be understood only by 
him. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMAY): Mr. Jibon Roy, 
I can understand your anguish and I 
agree with what you are saying. You 
started your speech on the assurance of 
Mrs. Alva that she is taking down the 
notes. Let her take notes. In the 
meantime, the Labour Minister would 
come. 

SHRI JIBON ROY: This is an issue 
relating to bonus. Only he can 
understand it...(Interruptions)... 

SHRI GURUDAS DAS GUPTA: 
You kindly give a direction that the 
Minister should be present in the House. 

Till then, you adjourn the 
House... (Interruptions)... 

SHRIMATI MARGARET ALVA: 
Sir, the Minister is on his way. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY):              The 
Parliamentary Affairs Minister is already 
saying that. Jibon Royji, I think, you can 
continue. The Minister will be coming. 
You continue. 

SHRI JIBON ROY: Mr. Vice- 
chairman, Sir, I would request you to 
understand the issue. The question that I 
am raising is related to bonus. He can 
understand. I don't think that by her 
taking notes, all the points can be 
conveyed to him. (Interruptions)... 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY):                The 
parliamentary Affairs Minister is taking 
notes. You kindly proceed. 
(Interruptions)...Kindly continue. 

SHRI GURUDAS DAS GUPTA: Sir, 
we have very much confidence in the 
ability of our hon. Minister of State 
looking after the Parliamentary Affairs. 
We are exalted by her presence. 
But.... (Interruptions) 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Mr. Gurudas, let 
Mr. Jibon Roy continue his speech. 

SHRI JIBON ROY: What I want to 
ask is, is this the way to treat the labour? 
In fact, Sir, most of the labour laws are 
gradually being allowed to lapse in one 
way or the other. Sometimes, in our 
system... (Interruptions) 

SHRI SANGH PRIYA GAUTAM 
(Uttar Pradesh): The Miniver has come 
now. 

SHRI JIBON ROY: In our 
system... (Interruptions) 

SHRIMATI MARGARET ALVA: 
...You mean to say that women have no 
brain, only men have! (Interruptions) 
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SHRI JIBON ROY: No, no. Madam, 
you have. We are having 
some... (Interruptions) 

SHRIMATI MARGARET ALVA: 
We saw your attitude towards 
womem, whether it is the question of 
Kashmir or labour. Women are not 
capable of uderstanding, only you men, 
have the capacity to understand! 
(Interruptions) 

SHRI JIBON ROY: No. Please don't 
take it that way. 

SHRIMATI MARGARET ALVA: 
Yes. If...(Interruptions) 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANSAMY): No. no. Mr. Jibon 
Roy, you can continue your speech. 
After five minutes, I will ring the bell. 
(Interruptions) 

Mr. Gurudas Das Gupta, you kindly 
take your seat. (Interruptions) 

SHRI GURUDAS DAS GUPTA: Sir, 
this is wrong. I made it clear that we are 
extremely happy over the exalted 
presence of the Minister of State. 
(Interruptions) 

SHRIMATI MARGARET ALVA: 
We know your sarcasm, Mr. Gurudas 
Das Gupta. Don't try to cover it up. 

SHRI JAGESH DESAI: It is not 
humour. 

SHRIMATI MARGARET ALVA: It 
is not humour. (Interruptions) 

THE VICE-CHAIRMAN (SHRI V. 
NARANYANASAMY): Shri Gurudas 
Das Gupta, kindly take your sea"! 

SHRI GURUDAS DAS GUPTA: Will 
you ask the Minister also to take her seat 
(Interruptions) 

THE VICE-CHAIRMAN: (SHRI V. 
NARAYANASAMY): You kindly take 
your seat. You ...(Interruptions) 

SHRI JIBON ROY: Hon. Vice- 
Chairman, Sir... (Interruptions) 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANSAMY): Mr. Jibon Roy, 
when you started... 

(Interruptions) Kindly hear me. When 
you started... 

(Interruptions) Mr. Gurudas Das 
Gupta, when Shri Jibon Roy started, the 
hon. Minister was not here. 
(Interruptions) But you are impatient. I 
tell you that you are impatient. So, 
knowing fully well that the Parliamentary 
Affairs Minister is taking notes, Mr. 
Gurudas Das Gupta came and then Mr. 
Jibon Roy got interrupted. Now, you 
continue. (Interruptions) 

SHRI JIBON ROY: I was very... 
(Interruptions) 

SHRI GURUDAS DAS GUPTA: 
Definitely. If the hon. Minister looking 
after labour is absent when we are 
discussing about bonus, I am within mv 
rights to say so and I shall continue to 
say so. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANSAMY): But there is a way 
of saying that. (Interruptions) You 
cannot 
get up all of a sudden and take the 
permission of the Chair. (Interruptions) I 
am very sorry, Mr. Gurudas Das Gupta. 
Kindly don't interfere. (Interruptions) 

SHRI GURUDAS DAS GUPTA: I 
am also very sorry. 1 am not a new-
comer 
in this House. I am sorry at the way the 
hon. Minister of State got infuriated for 
no rhyme or reason... (Interruptions) 

THE VICE-CHAIRMAN: (SHRI V. 
NARAYANASAMY) No. I am telling 
you, Mr. Gurudas Das Gupta, kindly 
restrain yourself. (Interruptions) 

SHRI JAGESH DESAI 
(MAHARASHTRA):   He   is   the   only 
judge in the House. (Interruptions) 

SHRI GURUDAS DAS GUPTA: No, 
no. She cannot speak about our attitude 
towards women. It is absolutely unfair. 
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THE VICE-CHAIRMAN (SHRI 
NARAYANASAMY): Mr. Gurudas Das 
Gupta, kindly take your seat. 
{Interruptions) 

SHRI JIBON ROY: Sir, I was very 
specific that labour is being given a raw 
deal. That is why it so happens that for 
an enactment like this one on bonus, only 
1 1/2 hours' time has been given. For 
Workmen's Compensation Bill, only two 
hours were given. And, that too, when 
we were discussing a specific technical 
subject. That is why we wanted the 
Labour Minister to be present here. 
Anyhow, Sir... {Interruptions) 

THE MINISTER OF LABOUR 
(SHRI P.A. SANGMA): Sir, I must 
apologise for not being... {Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF       INDUSTRY 
(DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT)               (SHRIMATI 
KRISHNA SAHI): You are saying that 
women don't understand technical 
subjects. What do you mean by this? This 
is something...  (Interruptions) 

SHRI JIBON ROY: Nobody said that. 

SHRIMATI KRISHNA SAHI: Sir, it 
happened earlier also when I was 
answering the questions. So many times, 
we had to face this. {Interruptions) 

SHRI GRUDAS DAS GUPTA: Who 
said in the House that women don't 
understand? Who said it? Let us put the 
record straight because nobody has said 
like that. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Let us not quarrel 
on the man-woman issue. Let us discuss 
the subject. {Interruptions) 

SHRIMATI KRISHNA SAHI: We are 
just stating what is happening in the 
House. 

SHRI P.A. SANGMA: Sir, I think, 
the fault is mine as I was not here on 
time. I must apologise to the House. But 
I must admit one thing that the Ministers 

are as much responsible people as the 
hon. Members are. No Minister, 
deliberately and intentionally, would like 
to be absent from the House where he 
has got duty. If sometimes we are late in 
coming to the House, I think, the House 
should appreciate that the Ministers also 
have some of their obligations and we 
can have our genuine problems. It can be 
some misunderstanding. I think the 
House should take it in this spirit. It is 
not me only. The House should take it in 
this spirit. I once again apologise for my 
fault.  ... {Interruptions)... 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): That issue is 
closed now. Mr. Jibon Roy to continue. 
... {Interruptions)... 

SHRI CHATURANAN MISHRA 
(BIHAR): We had a lady Prime Minister 
for so many years. 

SHRI JIBON ROY: Mr. Vice- 
Chairman, Sir, I was saying that most of 
workers' social security laws are 
gradually being eliminated. That is the 
biggest problem of the Indian working 
class. Many of the labour laws are getting 
obsolete and not being renewed. When a 
law is enacted for giving some relief on a 
certain Consumer Price Index, that Price 
Index goes on increasing and after 15 
years or 20 years when an enactment is 
made, that relief, that compensation is 
not being given. It is one problem. It 
happened to the Workmen's 
Compensation Act and it is happening to 
the Bonus Act also. You have enacted 
the Minimum Wages Act, 1948. There 
also no State is under compulsion to 
announce the minimum wages or revise 
the minimum wages within five years' 
time. So is the case with the payment of 
Wages Act. The Payment of Wages Act 
taken care of the workers who are within 
the wages limit of Rs. 1,6W- p.m. but 
now most of theworkers in the organised 
industry are above 



Rs. I,60iV-. Therefore, I wish to draw the 
attention of the Government and the 
Labour Ministry, through you, Sir, to the 
fact that all the labour laws and social 
secruity measures are being allowed to 
be 
eliminated gradually. This is a serious 
thing for the Indian working class. In 
case some benefit is given on certain 
Price Index point, it "has to be related 
with the Price Index itself. Some system 
has to be made so that from time to time 
it is amended. 

So far as bonus is concerned, the 
Bonus Act was enacted in 1965. In the 
year 1965, the Price Index level was only 
140. Now when you are amending the 
Act, the Price Index level is 1,400. 
Section 11, clause 1 of the Bonus Act 
says that irrespective of the profit and 
loss and irrespective of loss, workers will 
get bonus, efficiency bonus to the extent 
of 20%. Twenty per cent bonus is 
guaranteed by section 11, clause 1. But, 
section 2, clause (13) says that workers 
under Rs. 2,50(y- will be covered. In 
1965 
workers to the level of Foremen and 
other staff of the Public Sector 
Undertakings even upto Assistant 
Superintendents, etc., were being 
covered. Now with a limit of Rs. 3,500/- 
otily unskilled and semi-skilled workers 
of 
public sector industries will be covered. It 
is not a matter of money only. 

Sir, I am simply raising a point. I 
request you to give some time. It 
involves 
people's concern. At that time you were 
giving bonus upto the level of Assistant 
Superintendent and now you will be 
giving up to semi-skilled level, that too 
performance bonus is also attracted under 
section 2 clause 13 I request you to 
consider this aspect. The thing is that, if 
it is not revised, there will be an exodus 
of the technical staff and engineers from 
the public sector to the private sector. 
For the private sector we have changed 
the Companies Act. Wages arc increased 
up to Rs. I lakh per month. In the public 
sector if you do not give bonus up to the 

level of Assistant Superintendent, as it 
was, it will bring disaster for the public 
sector. 

So far as bonus under section 10 is 
concerned, it is 8V3. The* history is that 
it 
was given in 1971-72. During the 
Emergency it was withdrawn and reduced 
to 4% and again, afterwards, it was re- 
introduced in 1980. At that time, 
payment was limited to Rs. lv600/-. This 
was the level of Chargeman grade-I and 
Technicians. As per the recent wage 
agreement, in most of the public sector 
undertakings, the wage of an unkilled 
person is Rs. 2,800/- Amendment made is 
aimed at reducing it. My esteemed 
friend, Mr. Narayanasamy was advising 
us to accept this. I would request him to 
address it at the factory gates. The 
maximum limit under section 2 clause 
(13) is proposed now is Rs. 3,5(Ky-. At 
that time it was Rs. 2,500/-. There is an 
increase of Rs. 1,000/- only. At that time, 
the bonus ceiling under section 10 was 
fixed Rs. 1,600 and now it is Rs. 2,500/-. 
During 1980 the price index was 400 
points and now it is 1,440. It is more than 
300%. Therefore, Sir, my point is that 
the higher limit for bonus has to be 
withdrawn. You have to save the public 
sector industries. Why not increase. The 
payment from 8V3 to 10%? The clause 
relating to the payment of bonus whose 
ceiling has been increased from 
Rs. 2,5fKV- to 3,500/- is attracting the 
performance bonus also. As far as the 
20% is concerned, sometimes, both are 
calculated together to make it 20%. It 
will bring hardship not only for the 
workers, it will bring disaster for the big 
public sector industries too. Therefore, I 
request you to withdraw the ceiling from 
both the sections, section 2 clause 13 and 
section 12. 

Thank you. 

THE VICE-CHAIRMAN (SHRI V 
NARAYANASAMY): Shri John 
Fernandes. 
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AN  HON.   MEMBER:  He   has  not 
given his name. 

THE VICE-CHAIRMAN (SHRI V 
NARAYANASAMY): Shri Muthu 
Mani... Not here. Shri Gaya Singh. 
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SHRI MISA R. GANESAN (Tamil 
Nadu): Mr. Vice-Chairman, Sir, with the 
erosion of money value year after year, 
followed by a series of wage revisions, 
the enhancement of the coverage up to 
Rs. 3,500/- per month of basic with DA, 
makes a mockery of the payment of 
bonus. Even the Minister himself in his 
statement laid on the Table of the House 
has admitted this. He says that 
considering the wage revisions on the one 
hand and progressive increase in the cost 
of living index on the other, he has raised 
this ceiling up to Rs. 3,500/-. So, he 
himself admits this. Similarly, Mr. vice- 
Chairman, Sir, with the revision of DA 
to public sector industries, most of the 
public sector industries will again remain 
outside the provision of DA to public 
sector industries, most of the public 
sector industries will again remain 
outside htc provision of the amended Act. 
Similarly, it is estimated that about 85 
per cent of the organised workers both in 

the public and the private sectors will not 
be benefited by this ordinance. Sir; the 
very principle as contained in the 
original 
Act is ifcteai6^ i% Only some unskilled 
and semi-skilled workers in the 
organised 
sector will be covered under this Act 
despite these latest amendments. Sir; last 
year, the Railways has fixed Rs, 4,500/- 
as eligibility for getting bonus. I do not 
know why the Government has ignored 
this while promulgating the new 
ordinance. The Railways has fixed Rs. 
4,500/- last year as the ceiling. But here, 
he says Rs. 3,500/-. Sir, our hon.friends, 
mr. Jibon Roy and Mr. Dipankar 
Mukherjee, had given a very good 
amendment. The hon. Minister should 
not hesitate, he should accept these two 
amendments, The first amendment 
relates to section I. it says: 'that at page 
1, for clause "2. lit section 2 of the 
Payment of Sonus Act, 1965 (hereinafter 
referred to as the Principal Act), in 
clause (13), the words "not exceeding 
two thousand and five hundred rupees 
per mensem" shall be omitted This is 
the first amendment which has been 
given notice of. The second amendment 
relates to clause 3. It says: 'That at page 
2, for clause 3. the followign clause be 
substituted, namely;*- "3. Sectloh 12 of 
the principal Act shall be omitted." 

Sir, these two amendments .are very 

good amendments. The Minister himself 

has said in his statement that big festivals 

like Ganesh Chathurthi, Onam and 

Dussehra are to be celebrated in the 

months of August and September. The 

entire labour force in the country would 

praise him if he accepts these two 

amendments, he would thus be ensuring 

a good life for the working class of this 

great country. Thank you very much. 

THE VICE-CHAIRMAN (Shri V. 
Narayanasamy): Thank you. Shri 
Sanatan bisi 

SHRI SANATAN BISI (Orissa): Mr. 

Vice-Chairman, Sir, thank you very 
much 
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for giving me this opportunity to speak 
on this Bill. 

1 have gone through the statement 
relating to this Payment of Bonus 
(Amendment) Ordinance, would say that 
this statement is not well-intended. It 
does 
not say as to what they are going to do, 
so 
far as the working class is concerned. 
Actually, when all these things were 
there 
since 1993, what is the reason for the 
delay? Mr. Vice-Chairman, we are 
totally 
opposed to this ordinance-Raj. This 
could 
have been done earlier. This amendment 
could have been brought forward earlier 
when the House had been in Session. 
Therefore, i would say that the intention 
of the Government is dubious. 

The second thing 1 would like to point 
out is this. Now, sub-section (13) of 
section 2 says: "employee" means any 
person (other than an apprentice) 
employed on a salary or wage not 
exceeding two thousand and five hundred 
rupees per mensem in any industry to do 
any skilled or unskilled manual, 
supervisory, managerial, administrative, 
technical or clerical work for hire or 
reward, whether the terms of employment 
be express or implied;'. Then if you see 
section 8, it says: 'Even employee shall be 
entitled to be paid by his employer in an 
accounting year bonus, in accordance 
with 
the provisions of this Act, provided he has 
worked in the establishment for not less 
than thirty working days in that year'. My 
submission here would be that, for the 
purpose of harmonious reading and 
implementation thereof, these two 
provisions-section 8 and sub-section -
(13) 
of section 2—should be read together. 
Firstly, I would say that there should not 
be any ceiling in regard to the eligibility 
for getting bonus. The hon. Minister can 
very well say that since the 
implementation 
of the Act relating to sub-section (13) of 
section 2 and section 12 of the Act was 
never challenged earlier in any court, 
they 
are now bringing forward these two 
amendments.        Through        the       
first 

amendment, the eligibility ceiling for 
getting bonus is being raised from 
2,500/- 
lo Rs. 3,500/-. Through the second 
amendment, the salary or wage for the 
purpose of calculation of bonus is being 
raised from Rs. 1,600/- to Rs. 2,500/-. I 
suggest that these ceilings should not be 
there. 

Sir, as per article 43 of the 
Constitution, 
ours is a welfare State. Therefore, we 
have 
to look to the living conditions of the 
workign class, in terms of their wage and 
other things, particularly, when the 
Government is undertaking various 
poverty-alleviation programmes, it is all 
the more necessary that we do not have 
any such ceiling. As I said earlier, sub- 

section (13) of section 2 and section 8 
should be read together. I would, 
therefore, request the hon. Minister that 
he 
should bring forward amendments 
accordingly.  Thank you. 

SHRI VAYALAR RAVI (Kerala): 
Mr. Vice-Chairman, Sir, first of all, I 
should congratulate the Minister for his 
resorting to issuing the Ordinance to 
speed up the matter. He accepted the 
demand of the working class to increase 
the ceiling for bonus. My hon. friends 
from the other side just now were critical 
about the Ordinance. I do agree that 
issuing an ordinance is not a good 
practice. At the same time, some 
occasion comes and some demand 
comes, 
and the Government is forced to issue an 
ordinance to expedite the matter. This 
Ordinance will help millions of workers. 
Even a person like me also demands an 
ordinance because the court employees 
are also clamouring for bonus. I also 
represent to the Minister, if Parliament is 
not in session, to issue an ordinance. So, 
I think, it is my duty to defend his action 
of issuing the Ordinance. 

Sir, the Government has to look into 
the whole aspect. Many trade-union 
leaders are sitting on the other side. They 
are    having    discussions    in    
different 
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forums. They are demanding, for the last 
many years, to increase the ceiling 
because this is one major amount which 
the workers can get at least once in a 
year. We admit that the ceiling has 
become a reality. Take away the ceiling 
completely. This is the demand of the 
workers. We all demand it. At the same 
time, in the changed situation, the 
Government of India has to take into 
account the views of the State 
Governments also because now the entire 
process of economic advancement and 
industrial development has to be done 
together. It is not a matter of the 
Government of India alone. It has to be 
done with the active participation of the 
State Governments and the Central 
Government together. So, in the labour- 
oriented area wherein industry is the 
main contributor to the economic 
development of this country, I believe 
that the hon. Minister would take into 
confidence the Labour Ministers of the 
States. He must seek the opinion of the 
States also because this matter concerns 
the States also. Labour strikes for may 
things, including bonus, are there. 
Whenever this kind of issues come up, 
including bonus, in future also, a 
dialogue is always necessary before 
action 
is taken by the Central Government. I 
know that they had a discussion. I know 
that they had an interaction with the 
State Labour Ministers, and they have 
come to this conclusion. 

As far as the ceiling is concerned, I 
welcome the decision to increase the 
ceiling. Yet, many workers are put of the 
purview of bonus. I do attend 
negotiations where the representatives of 
the CITU and the INTUC and the enemy 
of Mr. Balanandan, Smt. K.R. Gauri 
Amma, are also present. It is a major 
event. I was also present there. We found 
that one-third of the workers were out of 
the purview even with this increase in the 
ceiling. So, we thought that we must find 
out   a  mechanism,   that  we  should  
link 

bonus with productivity and incentive 
systems. In many industries this can be 
done if the management also comes 
forward to link it with productivity and 
incentive systems. You are also a 
signatory to the agreement in the Indian 
Aluminium where productivity bonus is 
there. 

SHRI E. BALANANDAN: (Kerala) 
To get over the ceiling trouble, people go 
into other methods, of which this is one. 
Therefore, the better way is to 
straightway get out of this ceiling. This is 
my opinion. 

SHRI VAYALAR RAVI: Mr. 
Balanandan is a veteran trade-union 
leader. I believe that he must consult his 
friend, the Labour Minister of West 
Bengal, before making this suggestion. 
...(Interruptions) 

Sir, whatever it may be, trade unions 
and managements can do it. The only 
thing is "that the Labour Department 
always stands in the way. This is also a 
better method. To circumvent the Bonus 
Act, unions and managements get into 
agreements. It helps the management and 
the company because the production, 
increases. Bonus as an incentive to 
increase the productivity is a good 
practice to be adopted. In this connection 
1 would like to draw the attention of the 
hon. Minister that in many negotiations 
we found a very big battle 'on the 
payment of variable D.A. I am saying 
this because bonus is calculated on that 
basis. The workers are drawing the least 
amount in comparison to what the 
Government servants get. Once upon a 
time there was a very heavy rush for 
employment in the factories. Today 
people prefer white collar jobs, because 
the Government gives a meagre increase 
in the salary in the three-year or the 
longterm agreement oh the variable DA 
on the basis of which the increased 
amount is paid on each point. Now, a 
demand has come from many factories 
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for reverting to the Government DA 
system. The Government pays 125 per 
cent of the basic pay, which, it calculated 
is more than the total DA that the 
working class gets. I am glad that the 
Government has agreed to the demand of 
the Central Government public sector 
enterprises that the Government should 
increase the quantum of the per point 
payment. So, I would suggest the 
Minister should formulate a common 
variable DA for everybody, including the 
working class and the Government 
servants. Today the working class is 
getting less than what the Government 
servants are getting. If that is not done 
there will be tension. When we negotiate, 
employees on the Management side get 
more DA through some other method. 
This also is to be considered. 

While this measure is good, yet he 
should  review  the  Bonus  Act  at   least 
once in two years, if not every year. He 
must review this ceiling. He should also 
discuss with the State Ministers, taking 
into account the whole economic 
development and growth of the industry 
and see that every long-term agreement 
period is three years. Maximum it should 
be four years and you should make it a 
policy that the Bonus ceiling is reviewed 
every two years if not every year. 

With these words I support this 
amendment and congratulate the 
Minister for coming forward with the 
increased ceiling thus helping the 
working class. 

SHRI S. MUTHU MANI (Tamil 
Nadu): At the outset, I appreciate the 
genuine concern of the hon. Minister to 
look after the welfare of the employees, 
but I feel that the hon. Minister should 
have removed both the calculation and 
eligibility ceiling as is being demanded 
by the employees for a long time. 

Since bonus is given in recognition of 
the work done, there is no point in 
classifying the employees on the basis of 
the salary. This creates a class within a 
class. 1 wish to point out that the present 

bonus system which is supposed to boost 
the morale of the employees, defeats the 
very purpose since a majority of the 
employees have been deprived of this 
bonus, because of the ceiling. Even those 
who are eligible for bonus are 
dissatisfied because of the calculation 
ceiling. The 
raising of the eligibility ceiling from 
Rs. 2,500/- to Rs. 3,500/- and the 
calculation ceiling from Rs. l,60fy- to Rs. 
2,5(Xy- is very marginal. While the 
salary has increased at least two fold with 
the increase of the Dcarness Allowances 
as a result of the steep rise in the price 
index, the increase in the limit of bonus 
is just Rs. 1,000/- I would request the 
hon. Minister to let the House know the 
percentage of beneficiaries both when the 
Act came into being and what obtains 
now after the increase in the ceiling now. 

Having said this, I would appeal to the 
Minister to amend this Act suitably to 
give bonus to all the employees without 
any ceiling on calculation as well. 

I feel the new economic policy, which 
is capitalistic in nature, is adversely 
affecting the working class. 

I feel it my duty to warn the Minister 
to sec that the New Economic Policy is 
not detrimental to the working class. 
Taking cue from the New Economic 
Policy, several companies present shady 
balance sheets to befool workers. Unless 
there are workers participation in the 
managements, the profit and loss account 
cannot be monitored by the working 
class. Why I am saying this is because I 
know the plight of workers and I know 
their pulse. As the General Secretary of 
the State level Anna Workers Union, 
namely, Anna Tholirsanga Peraval which 
is affiliated to the AIADMK, I keep 
meeting workers every day. In spite of 
lofty promises by the Government, 
workers continue to suffer. 

I would like to make an important 
point for the consideration of the hon. 
Minister. Workers sweat and toil day and 
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night. They do what is expected of them 
without bothering about their health. But 
at the end of the year, the management 
produces an annual loss account only to 
deny them benefits such as bonus, 
incentives, etc. It is very cruel that 
workers' fate is decided by a stroke of 
pen by the management. 

The Vice-Chairman (Miss Saroj 
Khaparde): [In the Chair] So, through 
you, Madam, I request the Minister to 
see that workers are involved in every 
sphere of the management. 

As I conclude, once again I appeal to 
the Minister to amend the Payment of 
Bonus Act to give bonus to all employees 
by removing both the calculation and 
eligibility ceilings. I support this Bill 
Thank you. 

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE): Mr. John F. 
Fernandes. 

SHRI JOHN F. FERNANDES 
(GOA): I am not speaking. 

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE): Mr. Sangma 
would reply. 

SHRI JAGDISH PRASAD 
MATHUR: (U.P.) Madam, how can the 
Minister reply without the Mover of the 
Statutory Resolution speaking? 
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THE VICE-CHAIRMAN (Miss Saroj 
Khaparde): Mr. Minister. 

THE MINISTER OF LABOUR (Shri 
P.A. Sangma): Madam, I am graceful to 
the hon. Members who have participated 
in this Bill. A lot of good suggestions 
have come. As expected, all the hon. 
Members have expressed their concern 
about the welfare of the working class. 
Madam, I will be very brief. 

The first point that came up for discus- 
sion here was why the Ordinance had to 
be issued. As far as the constitutionality 
of the Ordinance is concerned, it is per- 
fectly .... (Interruptions). 

THE VICE-CHAIRMAN (Miss Saroj 
Khaparde): Hon. Members, will you 
please listen to the reply of the Minister? 

SHRI P.A. SANGMA: Madam, as far 
as the constitutionality of the Ordinance 
is concerned, I must say that it is perfect- 
ly is concerned, I must say that it is 
perfectly within the purview of Article 
123 of the perfectly within the purview of 
Article 23 of the Constitution of India. 
Coming to the reason why it had to be 
done, i have already stated it in my initial 
observations. The minimum bonus that is 
to be paid is 8.33 per cent and the 
maximum bonus is up to 20 per cent. 
Now, every year, the negotiation of the 
trade unions with the managements is for 
an increase between 8.33 per cent and 20 
per cent. But negotiation is a long pro- 
cess. In fact, we have cases where negoti- 
ations had gone on for four years and 
five years. The festival seasons were 
com- 
ing. The trade unions wanted to negotiate 
with the managements. And unless the 
upper ceiling limit was known to them, it 
would not have been possible for the 
unions to negotiate. Therefore, in order 
to facilitate the process of negotiations 
for the bonus for the last accounting 
year, I had to resort to Artilce 123 of the 
Constitution of India. 

To be very frank, another reason why I 
had done that was, in fact, to get priority 
in the list of business in the House. I am 
very frank aboput it. I do not want to 
hide this fact. (Interruptions) Therefore, 
Madam, these were the considerations 
for 
doing it and in the interest of the work- 
ers, I had to resort to article 123 of the 
Constitution, which is constitutionally 
valid. 

Now, I come to a very important 
question, the definition of bonus. The 
Bonus Act does not define as to what 
bonus is. it is a very, very valid point and 
in fact, I don't think there is any part of 
the world where there has been a real 
definition of bonus available. I tried to 
search for it. The first term of reference 
of the National Commission on Bonus, 
oh the basis of whose recommendations 
the Bonus Act was enacted, was to define 
as to what bonus is and the National 
Commission on Bonus came out with the 
following observations, and I quote two 
lines. 

"It is difficult to define in rigid terms 
the concept of bonus. But it is possible to 
urge that once profit exceeds a certain 
wage, labour should legitimately have a 
share in them. In other words, we think 
it proper to consider the concept of 
bonus as sharing by the workers in the 
prosperity of the concern in which they 
are employed." So, the National Com- 
mission on Bonus itself found it very 
difficult to define in rigid terms as to 
what the meanign of bonus was, and 
therefore, they preferred to explain the 
concept of bonus and then gave the 
formula for the purpose of calculating 
bonus. That answers a very important 
question raised by an hon. member. But 
the main point of discussion and I think 
the House was almost concerntrating on 
this point—is about the ceiling of bonus, 
that is, raising the limit of ceiling of 
bonus from Rs. 2,500/- to Rs. 3,500/- is 
not adequate, i think it is a very, very 
genuine feeling on the part of the hon. 
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members of this House. If the hon. 
Members of the House would ask me 
whether I am satisfied with this ceiling 
having been raised from Rs. 2,500/- to 
Rs. 3,500/-, even I would say that I am 
not satisfied because we would certainly 
like to give mjore and more to the 
workers. It is everybody's desire—my 
desire and the desire of every hon. 
Member of this House—but the reasons 
why we are not able to do it in spite of 
the fact that we would have liked to do 
it, are many. But before I go to the 
particular point, I would like to dispel 
one app-rehension or suspicion of the 
hon. members whether this figure of Rs. 
3,500/- was decided by the Government 
arbitrarily or whether there were any 
consultations or whether there were any 
discussions with the trade union leaders 
of the country. The demand for raising 
the ceiling of bonus started immediately 
after the conclusion of the fourth Wage 
Agreement in 1989. So, it has been a 
constant demand. In fact, when I became 
the Labour Minsiter for the second time, 
all the ten Central trade union organisa- 
tions, in a joint delegation, met me and 
they placed a charter of ten or eleven 
demands before me. one of the demands 
was that the bonus ceiling should be 
removed altogether. We had a number of 
meetings and I made it clear to the trade 
union leaders that removal of ceiling 
altogether is not possible. Right from the 
beginning, I made it very clear to them. 
{Interruptions) 

SHRI JIBON ROY: In 1980, when this 
clause 10 was introduced, the price index 
point was 400 per cent. At least, you 
could  have protected that price  index. 

SHRI P.A. SANGMA: May I inform 
the House that in reaching a figure of Rs. 
3500 or staying at Rs. 3500—I most 
respectfully submit it— followed the 
reasons and the policy of the West 
bengal 
Government. How?  ...{Interruptions) .....  
Please, have patience, i also have a say 
in the House. I have listened to you very 

carefully. You also please listen to me 
very carefully. It is easy to demand a 
thing, but when it comes to doing some- 
thing, then you understand all this. 1 am 
giving a concrete example. It was a long- 
standing demand. No agreement could be 
reached. When Mr. Madhu Dandawae 
was the Minsiter of Finance of the coun- 
try, he unilaterally announced that the 
rate would be increased from Rs. 1.65 to 
Rs. 1.90. It was rejected by the trade 
unions. When 1 became a Minister, a 
meeting of the Tripartite Committee on 
D.A. was convened and all the trade 
union leaders, more so, the Leftist trade 
union leaders said that it should be Rs. 
2.50. With great difficulty, we settled at 
Rs. 2/-, from Rs.1.65 to Rs. 2/-. Every 
Member from West Bengal was very 
vocal on that, but when it came to the 
engineering industry in West Bengal, in 
the revision of D.A. formula, the West 
Bengal Government settled at Rs. 1.75 
just an increase of ten ^A&t...(Interrup- 
tions).... You check it. yes, you check 
it.,.. (Interruptions).... Allow me to com- 
plete 

it. When I say 'his, it hurts you. 
...(interruptions)... I know, it hurts you. I 
know; it hurts you. 

Dr. BIPLAB DASGUPTA (West 
Bengal): Assuming that the West Bengal 
Government was wrong,—I do not know 
the facts—I can challenge you on this 
letter. I do not know the facts. Assuming 
that the West Ben£,al Government was 
wrong, that does not permit you to 
commit the same mistake. 

SHRI P.A. SANGMA: That is what 
you always say. 

DR.    BIPLAB    DASGUPTA:    You 
should give some   logic. 
...(interruptions)... What is this' 
...(interruptions)... That does not permit 
you to do the same thing, again 
...(interruptions)... 
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THE VICE-CHAIRMAN (MISS SAROJ 
KHAPARDE): Dr. Biplab Dasgupta, I 
would just like to request you and also all 
the other Members: allow the Minister to 
complete his reply and whatever queries 
there are, you can ask them after the 
reply is over. Don't go on interrupting 
like this. ...(interruptions)... Mr. Jibon 
Roy, please sit down. I won't allow you. 
Let the Minister complete his reply. 

SHRI JIBON ROY: Madam, I am on 
a point of order. 

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE): No, I won't 
allow you. Please sit down. 

SHRI P.A. SANGMA: Madam, when 
I informally enquired of the leaders of 
West Bengal why they had done this 
because When they came to me, they 
were demanding Rs. 2.25, and how they 
had        settled        at        Rs.  1.75, 
...(interruptions)... No, no; please listen 
to me.  ...(interruptions)... 

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE): Mr. Jibon Roy, 
please sit down. Let him complete his 
reply. My request to all the Members of 
Parliament is please let him complete his 
reply. 

SHRI JIBON ROY: He is simply 
misleading the House. 

SHRI PA. SANGMA: No; you can 
take me before the Privileges Committee. 

SHRI JIBON ROY: Hon. Minister, 
labour dispute is a dispute between the 
labour and the employer. Government 
cannot squeeze it. 

THE VICE-CHAIRMAN (MISS SAROJ 
KHAPARDE): I have not given you 
permission to speak. 

SHRI JIBON ROY: They negotiate 
and forget. So far as the dearness 
allowance is concerned, bargaining took 
place all over the country. Bargaining has 
taken place in the Central Government 
and also in the State Government levels. 

Somewhere, some kind of an agreement 
has taken place. So far as annual bonus is 
concerned, you have not initiated any 
discussion. You have not discussed it 
with the trade unions. There has been no 
bargaining at all between the labour and 
the management. The labour dispute is 
essentially a bargaining between the 
labour and the management. 

SHRI P.A. SANGMA: Madam, when 
J informally talked to them why they had 
to do that, they gave me a very genuine 
reasoning for that. This agreement is 
confined to the engineering industry in 
West Bengal. The leaders of West 
Bengal—I don't want .to take their 
names—said, "The engineering industry 
in West Bengal is in a very bad shape. 
Many industries are not only sick but also 
chronically sick. If we increase it further, 
then the entire engineering industry will 
be finished in West Bengal. We have to 
see the health of the industry. We have 
to see the viability of the industry. 
Therefore, we have to reach an 
agreement at Re. 1.75 P." I think it is a 
very good reasoning, a very good logic. I 
think the West Bengal Government have 
dope a reasonably good job because they 
have convinced the workers that they 
should accept Re. 1.75 P. keeping in view 
the general health of the engineering 
industry in West Bengal and keeping in 
view the state or condition of the public 
sector in West Bengal. I think it is a very 
reasonable thing. I think this is precisely 
what one, whether in the West Bengal 
Government or whether in the Central 
Government, as a responsible 
Government, has" to look into. Today 
what is worrying us is the health of the 
industry. Today what is worrying us is the 
sickness in the public sector. Madam, 
every day I have got a meeting of the 
tripartite committee of this public sector 
unit or that public sector unit on how to 
revive them. It is a big thing. Please 
appreciate that. It is good to demand. 
But when you demand, you should also 
look  into  the  health  of  the   economy, 



particularly you should look into the 
health of the industry, particularly in the 
public sector. If I accept what you are 
demanding, you know who the worst 
affected will be. The West Bengal 
Government itself will be the worst 
affected for the same reason. 
...(interruptions)... Yes, for the same 
reason. 

SHRI M.A, BABY (Kerala): You are 
defending the West Bengal Governm§nt. 

SHRI P.A. SANGMA: Yes, I am 
defending the West Bengal Government. 
Why not? ...(interruptions)... After all, 
Madam, I have already stated that by 
these amendments, as far as the public 
sector enterprises are concerned, two 
lakh more workers are being added. 
Those who were not entitled to bonus, 
two lakhs of them, are going to get bonus 
when this Bill is passed here and also 
passed in the Lok Sabha. 

When we come to <the question of 
private sector, I have stated that 24 lakh 
more workers, who are not getting bonus 
today, will get bonus after this Bill is 
passed. Altogether 26 lakhs of additional 
workers are going to be entitled to bonus 
by these amendments to the Act. Will the 
Parliament stop it? The total money, 
which is going to the workers, is Rs. 800 
crores per annum. An additional amount 
of Rs. 800 crores is going to the benefit 
of the workers. Let the Parliament decide 
whether 24 lakh more workers would be 
denied this benefit, Whether Rs. 800 
crores, which would go to the workers, 
should be stopped by this House. I leave 
it to the House to decide. 
.. .(interruptions)... 

SHRI GURUDAS DAS GUPTA: 
Madam, this is a wrong way. Nobody is 
saying that. ...(interruptions)... It is 
absolutely wrong. „,(interruptions)... The 
hon. Minister is deliberately vilifying the 
trade union movement. Nobody says 
that. We are only saying that some more 
should be added to it. He is not ready. 
What  he  says  will  actually  holp  the 

private sector in the country. He is going 
to help the private aector of the country. 

SHRI P.A. SANGMA: Madam, ] 
am very happy that the hon. Member 
...(interruptions)... 

PROF VIJAY KUMAR 
MALHOTRA (Delhi) Madam,... 

THE     VICE-CHAIRMAN (MISS 
SAROJ   KHAPARDE):   Why are   you 
interrupting like this? Let him complete 
his reply. ,,.(interruptions)... 
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Why should we confine it to only 26 
lakh workers? Why not 50 lakh more 
workers? Why should it not be given to 
whosoever works in this field? Why are 
you denying it to them? 

SHRI P.A. SANGMA: I have said 
very frankly that we have to look into the 
viability of the industry, particularly the 
public sector. You cannot do one thing 
and say, 

okay. Today the main debate in this 
House, the main debate outside, is 
against the closure of the public sector 
undertakings. The public sector should 
not be closed. It should be revived. How 
do we revive them? ...(Interruptions)... 
How do we revive them? 
...(Interruptions)... 

SHRI GURUDAS DAS GUPTA: The 
public sector should be revived by 
denying the wokers. ...(Interruptions)... 

SHRI P.A. SANGMA: No, not at all. 
... (Interruptions)... 

SHRI GURUDAS DAS GUPTA: 
That is his
 philosophy. 
...(Interruptions)... That is his 
philosophy. ...(Interruptions)... 

SHRI P.A. SANGMA: I would like to 
say that this Bill is in the interest of the 
working class. Please pass this Bill. 
After 
all, the labour law is always subjected to 
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upgradation. Upgradation of the labour 
law an d upgradation of the labour 
standards is a continuing process in this 
country. One of the hon. Members from 
this side said that the Minister should see 
to it that it is reviewed after every two 
years. I don't have to see to it. The way 
the workers come to me, the way the 
trade unions come to me, I will be 
compelled to review it and the 
Government will review it. It is a 
continuing process. Reviewing and 
upgrading the benefits are continuing 
processes. Once again I appeal to this 
House to pass this Bill. Thank you. 
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SHRI P.A. SANGMA: I don't have 
the figures now. I will give those figures. 
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should come out with those figures. 
Unless we get those figures, how can we 
pass this Bill? �ह ��n� �� ह/ 
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SHRI PRABHAT        KUMAR 
SAMANTARAY (Orissa): Madam, I 
want to seek one clarification from the 
hon. Minister. For the last four years the 
Government is saying that they are going 
to announce the bonus limit. Many public 
sector undertakings and private sector 
undertakings have calculated it on that 
basis because the calculation was going 
on for the last four years assuming that 
Rs. 2,500/- was the ceiling. Now, they 
made the payment on the basis of Rs. 
3,500/- as the celling. What will happen 
to these cases? I would like to know from 
the hon. Minister whether the 
Government is going to withdraw that 
money or it is going to allow them to pay 
that money to the workers. 

SHRI E. BALANANDAN: Madam, I 
would like to seek a small clarification. 
By taking away the ceiling on bonus, he 
was banking on the sick industries. The 
industry as a whole in the country is 
making profits. Madam, you read the 
newspapers. The increase in profit of 
every public sector industry is so high 
that the salary of its executive comes to 
Rs. 1 crore a year. This is the position 
today. Today, you talk of sick industries 
and try to deprive the workers of some 
money. Mr. Minister, you are making a 
wrong argument. Whenever workers get 
Rs. 2/-, people say that it will upset the 
economy. The a, b & c of economics tells 
us that if some money is distributed, it 
will strengthen the health of the 
economy. Mr. Minister, kindly see to it 
that the ceiling is removed. 
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DR. BIPLAB DASGUPTA: Let me 
assure the Minister that we have no 
intention to vote down the Bill. We are 
only asking for some amendments. You 
should not be seared. We are not 
mobilising any support to vote down this 
Bill. We hope that some amendments 
will 
be accepted. Now regarding the point 
that you have raised about West Bengal, 
I have two very quick comments to 
make. Supposing the West Bengal 
Government is wrong, should you justify 
the wrong action? 

SHRI P.A. SANGMA: I said that it 
was tight ...(Interruptions)... I said that 
the West Bengal Government was right. 
I 
do not have to suppose that they are 
wrong ...(Interruptions)... 

' 
DR. BIPLAB DAS GUPTA: I see a 

gunny trend amongst the Ministers. 
Whenever their policies are criticised, 
they cite what the West Bengal 
Government has done. If the West 
Bengal Government has done it, then it 
must be right. Implicitly, you are taking 
West Bengal as a model. So, whatever is 
done by West Bengal is justifiable. West 
Bengal has done it, so, we are doing it. 
In any case it shows the respect in which 
you hold West Bengal and take the 
policies of West Bengal as model. But 
the point that I am making is that this 
Bill, this decision, will not apply to the 
public sector alone. It also applies to the 
private sector. The way you have put the 
argument, it appears as if you want to 
save the sick public sector industries. 
That is not relevant. If the workers in a 
particular industry voluntarily decide not 
to accept a certain bonus amount, that is 
their business. The Government can 
approve it. It has happened in the case of 
the Engineering industry in West Bengal. 
But it does not have universal 
applicability. It does not apply 
throughout the length and breadth of this 
country. This kind of an argument, I do 
not  thnik  holds good  for this Bill in 

general. So, I would request the Minister 
to kindly look it. Since there is so much 
of feeling in the Opposition that the 
ceiling should be removed, he should try 
to look into it. If he does not have the 
figures, let him postpone it. But I would 
rtequest him to look into the figures and 
to decide on this and the ceiling should 
be dispensed with, if possible. 

SHRI SATISH PRADHAN: Madam, I 
would like to bring some things to the 
notice of the hon. Minister for his 
comments. Madam, I am insisting that 
the limit of Rs. 2,000/- to Rs. 3,'500/- 
should be totally removed because of 
this. I will give an example for that. 
Consider a person who gets a salary of 
Rs. 3,500/- with all emoluments. His 
annual income would work out of Rs. 
42,000/-. He is entitled to a bonus of Rs. 
2,500/-. The total earnings for the year 
would be Rs. 44,500/-. If another 
gentleman gets a salary of Rs. 3,600, his 
annual income would be Rs. 43,200/-. He 
is not entitled to get bonus. So, his 
annual total earning would be Rs. 43,200/ 
- Which is lewss than the total earning1 
of 
a person who gets a salary of Rs. 3,500/- 
If the bonus is 8.33 per cent, then what 
happens? If a person , 

, draws a salary of Rs 3,7000/- then his 
annual income will be Rs.44,4007-. He is 
not entitled to bonus and his annual 
income will remain Rs. 44,400. 

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE): Mr. Pradhan, 
are you going to make a speech on this? 

SHRI SATISH PRADHAN: I am con- 
cluding. If the bonus is 20 per cent and if 
the monthly salary is Rs. 3,500/- the 
annual income will be Rs.44,200A The 
bonus amount will be Rs.8,400/-. The 
persons total annual income would be 
Rs.52,600/- 

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE): Please put you 
question. This cannot go on. You put you 
question. 
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SHRI SATISH PRADHAN: There- 
fore, I would like to know whether he is 
going salary is less at the end of the year. 
Is he going to consider this? I would like 
to know whether he is going to consider 
this aspect. i 

Thank you, Madam. 

SHRI GURUDAS DAS' GUPTA: 
Madam Vice-Chairman, we are not op- 
posing the Bill at all. We are not oppos- 
ing the Bill, but we want some relaxa- 
tion. Tht relaxation would mean that a 
large number of workers who are still 
denied of the benefit of bonus-as you 
know, Madam, bonus is a deferred pay- 
ment of wages-will be entitled go,get the 
bonus. The hon. Minister may kindly let 
us know about ( this. He is not placing 
the 
facts before the House. Because of the 
rise in the limit of entitlement, all that 
the Minister says is that about two lakh 
workers will be entitled to get the bonus. 
But I hae every doubt because in the 
meantime wages have increased. There- 
fore, a large number of workers who he 
feels will get the bonus will riot get the 
same. We are pressing for this relaxation 
because this is a long-standing demand. 
All the trade unions have agreed on this. 
Therefore, let us not beleive that it is 
only the Labour Ministry which is acting 
in a responsible way and all the trade 
unions are irresponsible and want all the 
public sector units to be closed, it is not 
as if the Minister of Labour has to see 
that the economy is functioning well. Let 
us not attribute to ourselves that wisdom. 
We are working in a democracy. We feel 
that everybody has a role to play, it is 
more dishonourable because after con- 
sulting the trade unions, their opinions 
are being rejected. This has alomost be- 
come a ritualistic pattern. Therefore, we 
are saying that the limit on entitlement to 
bonus may kindly be increased. That 
does not mean that we will compel them 
to pay those wages. It would only be an 
increase in the Hit of entitlement to 
bonus. The increase in the limit of enti- 

tlement to bonus does not lead to an 
increase in the wages. It is for the work- 
ers to bargain. We, only say: Let their 
case be reopened. The Minister does not 
even want to do that. Objectively, it is 
not helping the workers. On the other 
hand, it will help those who would like to 
deny the workers. By denying the work- 
ers of this benefit, they would like to 
bring about a recovery in the economy 
which is not possible. 

SHRI JAGESH DESAI: Madam Vice- 
Chairman, first of all I would like to say 
that I am not anti-labour, to the same 
time, when we visited a public sector unit 
secently, as a Member of the Committee, 
we were sorry to see that many workers 
were sitting idle there because of lack of 
order. They were signing the register and 
going away and they were all getting 
their 
salaries. If it were a private employer, it 
could have been closed down. But the 
Government cannot afford to do that. 
Now a time has come, when we want that 
the public sector should survive, we 
should think that there should be some 
sacrifice to be made by the workers also. 
I appeal to all out trade union leaders 
that they should look at this on these 
lines. We went to the Indian Telephone 
Industry and came back just now. Seven 
hundred workers were sitting idle. When 
I enquired why they were sitting idle, 
they told me that they had no work to 
do. They come, sign and go away be- 
cause there are no orders from the Tele- 
com Department. The same thing is there 
everywhere. Wherever we go, there is the 
same thing. If it were a private employer 
like the Tatas, they would have closed 
down the unit. The Government cannot 
afford to close down a unit. As such, let 
us ponder. Let us think over this issue. 
The Minister has said that it will be 
reviewed. At the time of review, this 
aspect should be taken care of. 

SHRI GURUDAS DAS GUPTA: 
Madam, it is very unfortunate that the 
hon. Member does not know that more 



than one lakh of workers in West Bengal 
are not getting their wages. The hon. 
Minister of Labour, despite giving an 
assurance, has not been able to arrange 
for their wages... (interruptions)... The 
workers have already made several sac- 
rifices. Now they need not forego any 
benefits due to them...(interruptions)... 

SHRI JAGESH DESAI: I want the 
public sector to survive...((interruption)... 

SHRI GURUDAS DAS GUPTA: 
They are making sacrifices. And the hon. 
Minister has not been able to pay their 
wages. So, Mr. Desai, don't speak like 
that. You may not know that more than 
one lakh of workers are not getting their 
wages in West Bengal. 

SHRI JAGESH: no, no...(interrup- 
tions)... 
SHRI GURUDAS DAS GUPTA: They 
have made several sacrifices. Now they 
need not forego any benefits due to 
them. 

SHRI JAGESH DESAI: Madam, it is 
unfortunate that I am misunder- 
stood... (interruptions)... It si unfor- 
tunate ... (interruptions)... 

SHRI GURUDAS DAS GUPTA: We 
will not listen to this any more. 

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE(: Mr. Das Gupta, 
when you were speaking, Mr. Desai did 
not interrupt you. You kindly extend to 
hm the same courtesy. 

SHRI JAGESH DESAI: If you don't 
want to respond to my appeal, please 
ignore it. I am saying what I have seen. 
Now a time has come when we have to 
see that the public sector is able to 
survive. If the public sector has to sur- 
vive, we will have to make certai sac- 
rifices. I would like to know from the 
hon. Minister whether any worker will be 
deprived of the benefit of bonus because 
of this Bill since there is some cunfusion 
in the minds of many people that some 
workers are going to be deprived of the 

benefit of bonus. I would like to know 
whether any worker would be deprived of 
the benefit of bonus because of this Bill. 

Thank you. 

SHRI DIPANKAR MUKHERJEE: 
(West Bengal): I have only one po\nt to 
make. .1 have only one point to make. I 
have spent three hours today in BIFR in 
regard to lyre Corporation one public 
sector undertaking. I know what the 
Government is doing to protect them! 
For eight months, they have ;riot taken a 
decision to revive it. The BIF'R has said 
that it can be revived. Bui. from De- 
cember onwards, this Government is 
sleeping on this proposal, this is how they 
want to treat the public sector! We have 
been telling the Finance Minister and the 
Industry Minister that from \992 to 1995, 
1,680 retired of M£ Jessop & Co. have 
not got their gratuity. They 
hae to sacrifice. (Into cup lions) 

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE): Please sit down. 
(nterruptions)s 

SHRI    DIPANKAR    MUKHERJEE: 

Only workers have to sacrifice. 

I 
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SHRI JIBON ROY: Madam, one 
minute .........  (Interruptions^.. 

THE VICE-CHAIRMAN: Mr. Roy, I 
won't allow you now. This is not fair. I 
gave you a lot of time. You spoke again 
and again on the same point. Now, Mr. 
Minister.... (Interruptions (... 

"� ��5b��� Q�ह : �
��'B� ��ह�, �� 6��� 
%��� �� �
�%+C �ह 1993-94 �
 �n�� �� �
�%+, 
6��� �	�  ! %�+��C 

SHRI P.A. SANGM: Madam, Mr. 
Mishra, for whom I have so much 
respect, has given a suggestion that I 
should talk to the trade union leaders. 
We have already had many rounds of 
discussions from 1992 onwards. 

SHRI CHATURANAN MISHRA: 
One more, What is the harm in it? We 
are having so many rounds of 
discussions. 

SHRI P.A. SANGMA: I must inform 
the House that this Ordinance, which we 
are going to repeal today by an Act, has 
been welcomed by the workers and the 
trade union leaders. Everybody and even 
today I had almost 500 workers from 
different parts of the country coming to 
congratulate me. I should not have 
spoken that. Last week I was in West 
Bengal. On Saturday, I went to the 
Writers' Building. The office was open in 
spite of it being a 'holiday. I met all the 
trade union organisations in front of two 
very very senior hon. Ministers of the 
Government of West Bengal. I was 
unanimously congratulated on this point 
by the trde   union 
leders.... (Interruptions(... 

DR. BIPLAB DASGUPTA: Not 
because of this....(Interruptions)... 

SHRI P.A. SANGMA: Madam, 
though they did mention to me, "Sir, if 
you could increase the ceiling we would 
have been very happy. But whatever you 
have done, we are very happy with that 
We thank you very much." This is what 
the workers have said. This point has 
been discussed again and again. 
Spoke in Bengali. 

SHRI E. BALANANDAN: Are we 
disputing all these points? 

SHRI P.A. SANGMA: As far as the 
number is concerned for which the hon. 
members wanted me to postpone the 
consideration, 1 have got the figures. So, 
we dont't have to postpone the 
consideration of this Bill now. In the 
Central Public Sector Unterprises we 
have a total of 'XI,50 lakh workers out of 
which nine lakh workers will be covered 
by the Bonus Act.. That is the figure. 
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The Resolution was, by leave, withdrawn. 

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE): I shall now put 
the motion moved by Shri P.A. Sangma 
to vote. 

The question is: 

"That the Bill further to amend the 
Payment  ot  Bonus   Act,   1965,   be 
taken into consideration." 
The motion was adopted. 



289       The Payment of [8 AUG.  1995] Bonus (Amdt.)       290 
Bill, 1995 

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE): We shallnot take 
up clause-by-clause consideration of the 
Bill. There are three amendments by Shri 
Jibon Roy, Shri Dipankar Mukherjee, 
Shri Vijay Kumar Malhotra and Shri 
Gurudas Das Gupta. 

Clause 2—Amendment of Section 2. 

SHRI DIPANKAR MUKHERJEE: I 
move : 

"That at page 1, for clause 2, the 
following clause be substituted, 
namely: 

"2. IN section 2 of the payment of 
Bonus Act, 1965 (hereinaftr 
referred to as the principal Act), 
in clause (13), the words "not 
exceeding two thousand and five 
hundred rupees per mensem" 
shall be omitted:" 
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SHRI JIBON ROY: Madam, in 
1995, when the Act was passed, the 
Consumer Price Index was 140 
points. Now it is 1440. There is an 
increase of 928 per cent. Therefore, 
it is not an expansion of social 
security. It is a squeeze of the social 
security. I want that this point be 
guaranteed in 1995 and should be 
protected. 

SHRI GURUDAS DAS GU 
PTA: I beg to move: 

That at page 1, for clasue 2, 
the following clause be 
substituted, namely: 

"2. In section 2 of th 
ePayment of Bonus 
act, 1965 (hereinafter 
referred to as the principal 
Act), in clause (13), the 
words "not exceeding two 
thousand and five hundered 
rupees per mensem" shall 
be omitted. 

The questions were proposed. 
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THE VICE-CHAIRMAN (MISS 
SASROJ KHAPARDE):! shall now put 
the amendments to vote. Those in favour 
may please say 'Aye'. 

SOME HON. MEMBERS: Aye. 

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE): Those against 
may please say 'No'. 

SOME HON. MEMBERS : No. 

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE): I think, the 
'Noes' have it,   the  'Noes'  have it,   the 
'Noes' have it... 

SOME HON. MEMBERS : The Ayes' 
have it, the Ayes' have it (Interruptions). 

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE): The amendments 
are negatived. (Interruptions) 

I shall now put claue 2 to vote. Those 
in favour may please say 'Aye'. 

SOME HON. MEMBERS : Aye. 

THE VICE-CHAIRMAN (MISS 
SAROJ    KHAPARDE) :Those    against 
may please say 'No'. 

SOME HON. MEMBERS : No. 

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE): I think, the 
'Ayes' have it, the 'Ayes' have it, the 
'Ayes' have it. Clause 2 is adopted. 

SHRI GURUDAS DAS GUPTA: .No. 
We want Division. (Interruptions) 

DR. B1PLAB DASGUPTA (West 
Bengal): We want Division. 
(Interruption?) 

SHRI JIBON ROY: We want 
Division. (Interruptions)* 

[The Deputy Chairman in the Chiar] 

THE DEPUTY CHAIRMAN: Let me 
find out...(Interruptions)...Oner minute, 
please... (Interruptions) 
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THE DEPUTY CHAIRMAN: I have 
been told by the Secretariat that the 
amendments No.l No.2 and No.5 to 
clause 2 have been disposed of. 

SHRI GURUDAS DAS GUPTA; 
They have not been disposed of...(Inter- 
ruptions)... 

DR. BIPLAB DASGUPTA: Without a 
Division,    they    cannot    be    disposed 

of... (Interruptions)... 

SHRI GURUDAS DAS GUPTA: My 
amendment has not been disposed 
of... (Interruptions)... 

DR. BIPLAB DASGUPTA: What 
happened is that she said that..(Interrup- 
tions)... I said, "we want a Divisions." 

THE DEPUTY CHAIRMAN: I am 
goind to put clause 2 to vote. Let us not 
fight for such a small matter... I under- 
stand that you have your amendments, 
but you have a clause also. Whatever you 
want, you make it...(Interruptions)...But, 
do not create divisions. 

MISS SAROJ KHAPARDE: Madam, 
the amendments given by Shri Dipankar 
Mukherjee and Shri Jibon roy have been 
disposed of. 



DR. BIPLOB DASGUPTA: We 
want a Division...(Interruptions) 

THE DEPUTY CHAIRMAN: I shall 
now put clause 2 to vote. (Interruptions) 

DAS GURUDAS DAS GUPTA: We 
want a division. We ask for a division. 
(Interruptions) 

DR. BIPLAB DASGUPTA: We want 
a division. 

THE DEPUTY CHAIRMAN: We 
have to clear the lobbies. 

SHRI P. UPENDRA: What are we 
putting to vote, kindly explain. Is it the 
amendment or the clause? 
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I am sayiny, what you said 
'No' to that is what I am putting to vote. 

SHRI JIBON ROY: Clause 2, Madam. 

THE DEPUTY CHAIRMAN: I am 
now putting clause 2 to vote, (interrup- 
tions) 

SHRI GURUDAS DAS GUPTA: My 
amendment was not called. I want voting 
on this. (Interruptions) 

SHRI GURUDAS DAS GUPTA: My 
amendment was not called. I want voting 
on this. (Interruptions) 

THE DEPUTY CHAIRMAN: There 
is a procedure. When there are amend- 
ments, there is always a procedure. I am 
saying this for the benefit of those Mem- 
bers who have come new to the House. 
There are clauses and if there are amend- 
ments on a clause, first, we put the 
amendments to vote and when the 
amendments are disposed of, we take the 
clauses. As the presiding officer, the 
Vice-Chairman said that the clauses were 
disposed of...(Interruptions) lust a sec- 
ond. Please let me finish; otherwise con- 
fusion takes place again. I put it before 
the House, I am putting the amendment 

to vote. You can oppose the amendment 
but I cannot go back. 

SHRI H. HANUMANTHAPPA 
(KARNATAKA): Madam, I have a 
point of order. (Interruptions) 

SHRI CHATURANAN MISHRA: 
There were several amendments. Only 
oneshe was saying. She has not said 
about all the amendments. She has said 

about only one amendment. 

SHRI P. UPENDRA (ANDHRA 
PRADESH): Madam, you said the 
amendments were disposed of and you 
were putting the main clause to vote. 

THE DEPUTY CHAIRMAN: Yes, the 
main clause. (Interruptions) The Clause 
part always creates confusion. If Mem- 
bers have to make any talking among 
themselves, any lobbying among 
themsel- 
ves, there are lobbies open for them and 
they can go and discuss, discuss among 
themselves what they want to do; 1 have 
no objection. As I said before, it is just 
part of the record. I was informed by the 
previous person who was in the Chair, 
and I amy saying that I am now putting 
clause 2 to vote. I had announced that I 
am putting clause 2 to vote. Shri Gurudas 
Das Gupta, don't shake your head; you 
shake your head up and down ...(Inter- 
ruptions)... 

SHRI GURUDAS DAS GUPTA: 
Madam, When Madam Chairperson had 
taken up the amendment, she had taken 
an opinion on the amendment of Shri 
Jibon Roy and Shri Dipankar Mukherjee. 
But there is also an amendment of mine. 
Please look into the record. My amend- 
ment was not mentioned at all. Please 
look into the record. It is not mentioned 
in the record. Therefore, I put my amend- 
ment to vote. 

DR. BIPLAB DASGUPTA: Madam, it 

is also very unfortunate that when from 

the opposition we asked for a division it 

is ignored. 
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THE DEPUTY CHAIRMAN: Nobody- 
is ignoring. How can anybody ignore 
you? 

THE GURUDAS DAS GUPTA: You 
look into the record and decide. 

THE DEPUTY CHAIRMAN: Mr. 
Gurudas Das Gupta, you confuse me. 
You Marxists confuse everybody. Please 
sit down. She said it. I will look into the 
record. 

SHRI GURUDAS DAS GUPTA: My 

amendment was not mentioned. 

THE DEPUTY CHAIRMAN: Okay. 
Let me find out. (Interruptions) I will find 
out. 1 am putting the clause. If you like, 
you can vote against the clause. When 
the Vice-Chairman says, you accept it. 

SHRI GURUDAS DAS GUPTA: You 
look into the record. My amendment was 
never mentioned at all. She only said that 
Jibon Roy"s amendment is not accept- 
able. She only said this. You please ask 
the Secretary-General to look into the 
record. You -find out. 

THE DEPUTY CHAIRMAN: It will 
take some time. Mr. Gurudas Das Gup- 
ta, I will tell you one thing. You are in 
this House. The Vice-Chairman's words, 
whether from the opposition or the ruling 
party should be final. Once they are in 
the Chair, their word should be final. We 
should not challenge. Otherwise...(Inter- 
ruptions) 

SHRI GURUDAS DAS GUPTA: 
Madam, to err is human. You please 
look into the record. My amendment was 
never mentioned by the hon. Vice-Chair- 
man. Please look into the record. 

THE MINISTER OF INDUSTRY 
(SHRI K. KARUNAKARAN): Madam, 
when once the Chair gives any ruling, it 
is final. Whether 'X' or 'Y' is sitting in 
the Chairm, it is the Chair. Whatever 
ruling is given, that is final. It cannot be 
challenged. There can be a difference of 
opinion among the Member1;. The ruling 
cannot be challencged. (Innterruptions) 

SHRI CHATURANAN MISHRA: 
Nobody is challenging her ruling. The 
simple question is: Please go through the 
record and find out. Otherwise, it will be 
a bad precedent, 1 am asking you to go 
through the record. 
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DR. BIPLAB DASGUPTA Itr is 
Madam. (Interruptions) It cannot be 
done. (Interruptions) 

SHRIMAT1 JAYANTHI 
NATARANAJ: he said, what is this? 

SYED SIBTEY RAZI: Against the 
Chair, such an expression should not be 
used. It is very sad. 

SHRI SURESH KALMADI: How can 
he say that? 
(Interruptions) 

THE DEPUTY CHAIRMAN: Mr. Bi- 
plab Dasgupta, just a minute. If I re- 
member correctly, once a similar 
situation 
arose when Mr. Salim, who happens to be 
a Member of Your party, was in the 
Chair. Whatever ruling he gave, we all 
accepted. Nobody challeneged. If ever 
anybody even dsputed, it is protected by 
me and it is protected by the Chairman. 
(Interruptions) Just listen to me. They 
volunteer to sit in the Chair. 

They sit for hours together. Please do 
not create new precedents in the House. 
I know you are sentimental about your 
amendment. 

DR. BIPLAB DASGUPTA: Not sen- 
timental. ..(Interruptions) 

THE MINISTRY OF EXTERNAL 

AFFAIRS SHRI PRANAB MUKHER- 
JEE: He has no amendment. (Interrup- 
tions) 

THE DEPUTY CHAIRMAN: You do 
not even have an amendment, Dr. Biplab 
Dasgupta. The amendment is by Mr. 
Gurudas Das Gupta. 
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DR. BIPLAB DASGUPTA: I am talk- 
ing about the amendments moved by Mr. 
Jibon Roy. 

THE DEPUTY CHAIRMAN: That 
was cleared. There is no dispute about 
that. 

DR. BIPLAB DASGUPTA: There is a 
dispute about that, Madam. 

THE DEPUTY CHAIRMAN: About 
that there is no dispute. {Interrup- 

tions) SHRI SURESH KALMADI 
(MAHARASHTRA) He should first 
withdraw his word, Madam, (Interrup- 

tions) 

THE DEPUTY CHAIRMAN: He will 
withdraw. (Interruptions) I will ask him. 
He will withdraw. (Interruptions) 

DR. BIPLAB DASGUPTA: We asked 

for a Division, Madam.  (Interruptions) 

THE DEPUTY CHAIRMAN: All of 
you, please sit down. He will withdraw. 
(Interruptions) 

SHRI SURINDER KUMAR SINGLA 
( PUNJAB): It has become a permanent 
practice.  (Interruptions) 

SHRI MOHAMMED AFZAL alias 
MEEM AFZAL (UTTAR PRADESH): 
We are not challenging the ruling. (Inter- 
ruptions) 

THE DEPUTY CHAIRMAN: Let me 
complete my sentence. (Interruptions) 
Mr. Afzal, please sit down. Let me com- 
plete my sentence. Is it courteous on 
your part that yo do not allow 

They sit for hours together. Please do not 
create new precedents in the House. I 
know you are sentimental about your 
amendment. 

DR. BIPLAB DASGUPTA: Not 
sentimental... (Interruptions) 

THE MINISTER  OF EXTERNAL 
AFFAIRS (SHRI PRANAB 
MUKHERJEE): He has not amendment. 
(Interruptions) 

THE DEPUTY-CHAIRMAN: You do 
not even have an amendment. Dr. Biplab 
Dasgupta. The amendment is by Mr. 
Gurudas Das Gutpa. 

DR. BIPLAB DASGUPTA: I am 
talking about the amendments moved by 
Mr. Jibon Roy. 

THE DEPUTY-CHAIRMAN: That 
was cleared. There is no dispute about 
that. 

DR. BIPLAB DASGUPTA: There is a 
dispute about that, Madam. 

THE DEPUTY-CHAIRMAN: About 
that there is no dispute. (Interuptions) 

SHRI SURESH KALMADI 
(Maharashtra): He should first withdraw 
his word, Madam.  (Interruptions) 

THE DEPUTY-CHAIRMAN: He will 
withdraw. (Interruptions) I will ask him. 
He will withdraw.  (Interruptions) 

DR. BIPLAB DASGUPTA: We asked 
for a Division, Madam.  (Interruptions) 

THE DEPUTY-CHAIRMAN: All of 
you, please sit down. He will withdraw. 
(Interruptions) 

SHRI SURINDER KUMAR SINGLA 
(Punjab): It has become a permanent 
practice. (Interruptions) 

SHRI MOHAMMED AFZAL alias 

MEEM AFZAL (Uttar Pradesh): We are 
not challenging the ruling. (Interruptions) 

THE DEPUTY-CHAIRMAN: Let me 
complete my sentence. (Interruptions) 

Mi. Afzal, please sit down. Let me 
complete my sentence. Is it courteous on 
your part that you do not allow me to 
complete my sentence? (Interruptions) 

Mr. Gujral, could you please control your 
Member? I will be very thankful to you. 
Let me complete my sentence. 



SHRI MOHAMMED AFZAL alias 
MEEM AFZAL: There is no need for 
Mr. Gujral to control me. (Interruptions) 

THE DEPUTY-CHAIRMAN: I must 
say this. If you do not listen to the Chair, 
if you do not listen to your leader, whom 
are you going to listen to? I do not know. 
(Interruptions) Dr. Biplab Dasgupta, 
please listen to me. Don't complain about 
the Chair. Whatever the Chair says, we 
have to accept. In regard to Mr. Gurudas 
Das Gupta's complaint, I would look into 
the record. But you should not accuse the 
Chair. You should withdraw your 
remark. When the Chair gives its 
decision— whoever is sitting at any point 
of time— it does so, in its wisdom. You 
cannot say that it is against you. Whoever 
is sitting in the Chair—sometimes, it may 
be Mr. Satish Agarwal; sometimes, it 
may be somebody from the Janata Dal; 
sometimes, it may be somebody from 
your party—you must accept the ruling of 
the Chair; everybody should accept it. 
Otherwise, if you are going to do like 
this, we would be throwing all our norms 
of Parliamentary practice into the gutter. 
This is the word I would use. 
(Interruptions) 

DR. BIPLAB DASGUPTA: Madam, 
everyone in the House knows that we 
wanted a Division. Everyone in the 
House knows it. (Interruptions) We have 
been denied a Division. Everybody 
knows that we asked for a Division. 
(Interruptions) Look at the composition 
of the House. So many people have 
come. (Interuptions) We asked for a 
Division, but it was denied to us. 
(Interruptions) 

SHRI S.S. AHLUWALIA (Bihar): 
First of all, he should withdraw his 
remark. (Interruptions) 

SHRI MOHAMMED AFZAL alias 
MEEM AFZAL: Madam, I would like to 
make a submission. (Interruptions) 

SHRI S.S. AHLUWALIA: No. 
(Interruptions) We do not want to have a 
debate. (Interruptions) 

SHRI MOHAMMED AFZAL alias 
MEEZ AFZAL: You are not the 
authority in the House. How can you say 
that? (Interruptions) I am asking the 
Chair. She is permitting me. 
(Interruptions) 

SHRI S.S. AHLUWALIA: We do not 
want to have a debate. We do not want 
to hear you. (Interruptions) 

SHRI MOHAMMED AFZAL alias 

MEEM AFZAL: We are not challenging 
the ruling. 

SHRI S.S. AHLUWALIA: We are not 
going to hear you. 

SHRI MOHAMMED AFZAL alias 

MEEZ AFZAL: Who are you to say 
that? (Interruption) 

SHRI GURUDAS DAS GUPTA: 
Madam, what is your judgment? We 
shall 
accept your judgment. Please look into 
the record and give your judgment. 
(Interruptions) 

SHRIMATI  JAYANTHI 
NATARAJAN (Tamil Nadu): Madam, 
the prestige of the persons on the panel 
of Vice-Chairman is at stake. 
(Interruptions) The prestige of the House 
is at stake. (Interruptions) They cannot 
challenge the ruling of the Chair like this. 
They have lost their balance. 
(Interruptions) Sometime ago, when Mr. 
Md. Salim was in the Chair and he gave 
his ruling, the ruling party Members 
accepted it. (Interruptions) 

DR   BIPLAB   DASGUPTA:    Madam, 
please permit me. (Interruptions) 

SHRI SURESH KALMADI : He 
should first withdraw the word. 

He cannot speak. Unless the withdraws 
the word, there is no question of his 
speaking, (interruptions) 
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SHRI S.S. AHLUWALIA: Let him 
first withdraw the word. Then we can 
proceed. (Interruptions) He used the 
word 

He said that. (Interruptions) 

SHRI SURESH KALMADI: We 
cannot go on unless he withdraws the 
word. He can he say (Interruptions) 

MISS SAROJ KHAPARDE 
(Maharashtra) : How can he says that, 
Madam? Let him withdraw it ... 
((Interruptions) 

SHRIMATI JAYANTHI 
NATARAJAN : No Vice-Chairman will 
sit on the panel of the 
House.    ...(Interruptions) 

How shall we run *the 
House.    ... (Interruptions) 
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DR.    BIPLAB    DASGUPTA:    We 
accept it, Madam AAAA(Interruptions) 
SHRI PRANAB MUKHERJEE: 
Madam, why don't you expunge it? 

THE  DEPUTY   CHAIRMAN:   It  is 
expunged. 

SHRI S.S. AHLUWALIA: Expunging 
the remark is no solution. (Interruptions) 
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DR. BIPLAB DASGUPTA: Madam, I 
must be allowed to make my statement. 
If they don't listen to me. I am not going 
to say anything. My statement is very 
simple. You look at the composition of 
the House. So many Members have 
come. Why?. ..(Interuptions) 

That is enough............ (Interuptions) 

They do not allow me to speak. What 
can I do? ........   (Interruptions) 
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SHRI ASHOK MITRA (West Bngal) 
We asked for a division. 
......(Interruptions) 

"� ���T�
 �q� : �� ���� !�% ���� !� !�, 
6��� ��� ह" %�+��C 

SHRIMATI JAYANTHI 
NATARAJAN : Madam, by saying this, 
he is trying to impute motives to the 
Chair.......(Interruptions)…. 

SHRI S.S. AHLUWALIA: It is 
insulting to the Chair…(Interruptions) 

SHRI SURINDER KUMAR 
SINGLA: This insult to the House 
cannot be tolerated.  ...(Interruptions) 

SHRI S.S. AHLIWALIA: We do not 
want to listen to your lecture. 
... (Interruptions) 

SHRI SIKANDER BAKHT: Let us 
hera him.  ...(Interruptions) 

SHRI BIPLAB DASGUPTA: Madam, 
will they allow me to speak? 
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SHRI SURINDER      KUMAR 
SINGLA: No bhashan.  (Interruptions) 

SHRI S.S. AHLUWALIA: This is 
your attitutde towards the MPs. 
(Interruptions) 

SHRI SIKANDER BAKHT: Please 
listen to him for God's sake. 
(Interruptions) 

SHRI S.S. AHLUWALIA: We want 
an unconditional            apology. 
.. (Interruptions) 

DR. BIPLAB DASGUPTA: Madam, I 
would take only one minute to say what I 
want to say. If there is any interruption I 
will stop and sit down and would not say 
anthing. (Interruptions) 

SHRI SURESH KALMADI: How can 
he order? 

SHRIMATI JAYANTHI 
NATARAJAN:   How  can  he  say  like 
that? (Interruptions) 

SHRI GURUDAS DAS GUPTA: 
please sit down. Jayanthi, please sit 
down, you allow him to speak. 
(Interruptions) 

DR. BIPLAB DAS GUPTA: Madam, 
I am repeating that I must be allowed to 
speak for one full minute. If there is any 
interruption, I will not say anything and 
sit down.  (Interruptions) 

THE DEPUTY CHAIRMAN: 
Please sit down. (Interruptions) If you do 
not listen to me I will adjourn the House. 
That is the only thing left to me. 
(Interruptions) What can I do? Otherwise 
I have to adjourn the House. 
(Interruptions) Ms. Ahluwalia, just one 
second. Mr. Biplab Dasgupta, I have 
never seen in my life that anybody 
becomes shorter or low in dignity by just 
saying 'I am sorry'. At least I never 
become shorter by two inches or ten 
inches or low in my dignity as well. You 
rise up in the eyes of everybody. This is 
your House. If you said so, which I know 
you did, you should apologise. 

DR. BIPLAB DAS GUPTA: but I 
should be allowed to speak. I will say 
only for one minute. (Interruptions) 

THE DEPUTY CHAIRMAN: Please 
do not interupt me. I am very serious, 
don't interrupt m^. You also do not 
interrupt me. You interrupt the Chair 
every time. We never get agitated. How 
do you fell today when once in your life 
you want to say soemthing in peace and 
you do not want anybody to interrupt 
you? Imagine the patience of the people 
who wit in the Chair. 

SOME   HON.    MEMBERS:    We   are 
asking you to say sorry. 



SOME   HON.   MEMBERS:   He   has 
said it.  (Interruptions) 

DR. BIPLAB DASGUPTA: Why I 
said so, I must say, Madam. 

THE DEPUTY CHAIRMAN: Please 
say 'sorr' and sit down. If you want to 
say anything more, then, you take my 
permission. That is all. But please allow 
some procedure to be followed. If I give 
my permission for one thing, don't 
extend it to everything else. Finish it. Say 
'sorry'. ...(Interruptions) Just say 
"sorry". That is all. 

SHRI DIGVIJAY SINGH: He said, 
"sorry", �� 	" 6Hह"�� ���
 �"! ���� ह[ �� 6Hह� 
�"!�� ���� %�+ 

DR. BIPLAB DASGUPTA: but the 
point I am making is this, this is a very, 
very important Bill under discussion. 
Millions and millions of workers are 
going to be affected by it. Many of us 
from the Opposition side said that the 
ceiling  should  be   removed.   Rightly  
or 
wrongly ...... (Interruptions)    ...We   have 
been preparing ourselves for Division on 
this    amendment ........(Interruptions)....  
What is this? We have been preparing 
ourselves for Divison since a long time. 
... (Interruptions).... 

THE DEPUTY CHAIRMAN: I have 
associated myself with that "sorry". 

DR. BIPLAB DASGUPTA: Madam, 
why have they come in such a large 
number? They were all expecting a 
division. We have asked for a division, 
but it was denied to us. If in this way the 
House functions, can we continue to 
function like this? Is it not that we 
wanted a division on this? 

THE DEPUTY CHAIRMAN: Now, I 
would like to say one thing. Before you 
continue your speech, I have got another 
duty to do. Let me perform that. As you 
said "sorry", let me now request Saroj 
ji... (Interruptions).... He said, "sorry". 
Now keep quit. Saroj Ji, on behalf of the 
House, we request you to withdraw what 

you have said. You are on the panel of 
Vice-Chairmen, we respect you. 
... (Interruptions).... 
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DR. BIPLAB DASGUPTA: Now 
division. 

THE DEPUTY CHAIRMAN: Now, 
we will go to clause 2. Earlier I have not 
announced to the Members that we have 
closed the Lobby doors. So, some mebers 
are stuck up outside. We will go for 
Division on clause 2. 

SHRI JIBON ROY: Madam, I have 
demanded Division ..(Interruptions).. 

THE DEPUTY CHAIRMAN: Now, 
that matter is over. Please sit down. 
..(Interruptions)...That matter is over. 

SHRI GURUDAS «DAS GUPTA: 
Madam, you never disposed of my 
complaint to you that my amendment 
was 
not taken up at all. I seek your 
protection. 

THE   DEPUTY    CHAIRMAN:    My 
protection will be there. 

SHRI GURUDAS DAS GUPTA: I 
seek you protection. You kindly look 
into 
the record. 

SHRI DR. BIPLAB DASGUPTA: 
Madam, the amendment was never 
put.... (Interruptions). 

THE DEPUTY CHAIRMAN: Mr. 
Biplab Dasgupta, Mr. Gurudas Das 
Gupta has been in this House for longer 
than you have been. He can protect, 
himself very well. Please sit down now. 
Have some peace and rest for some time, 
Gurudas dasji, the Lobbies are closed. 
The Secretariat people are coming. Let 
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them come. Meanwhile, let me clear 
clause 2. When that amendment comes, 
we will see what it says* I do not know 
how long we will have to sit like this. 
(Interruptions). 

SHRI GURUDAS DAS GUPTA: 
Madam, may I submit this? 
(Interruptions). 

"� ���T�
 �q� : �!�% 2 �� ह
 �
�?
� ह/? 
...(<��M
�).... 

†Ĺё  ̄  ŀŷųˆ Ê ŃˇĹё  ̄  ŀŷųˆ Ê ŃˇĹё  ̄  ŀŷųˆ Ê ŃˇĹё  ̄  ŀŷųˆ Ê Ńˇ::::ĺŷΈ ŁŷΈ ¢ ŚΌ  Ń Ä ¬  ± ύ΅  
  ι"...Ĺŵǿ ¢ ŀΈ..."   

THE DEPUTY CHAIRMAN: I have 
a suggestion. (Interruptions). At 4 
o'clock, we had to discuss the Vohra 
Committee report. (Interruptions). We 
have to disucss the Vohra Committee 
eport. There was so much of agitation in 
the morning; the tempers were so high. 
We do not want to repeat it again. With 
great difficulty, we have solved one 
problem. We can defer the voting for 
tomorrow and then go ahead with this. 
(Interruptions). 

SHRI GURUDAS DAS GUPTA: 
Agreed. (Interruptions). 

SHRI DIGVIJAY SINGH: Very good 
suggestion. (Interruptions). 

SHRI PRANAB MUKHERJEE: 
Please have the voting today. 
(Interruptions). Please do not postpone 
it. 
...(Interruptions). 

SHRI GURUDAS DAS GUPTA: The 

Chair, cannot be challenged. 

(Interruptions). 

SHRIMATI MARGARET ALVA: 
We want the voting today. 
(Interruptions). 

SYED SIBTEY RAZI: It is a very 
important matter. (Interruptions). It 
should be finished today. (Interruptions). 

SHRI SATYA PRAKASH 
MALAVIYA: Madam, you have already 
given a ruling. (Interruptions). 

SYED SIBTEY RAZI: Madam, we 
can open the Lobbies and again start the 
process. ...(Interruptions). 

THE DEPUTY CHAIRMAN: If 
everybody starts talking, I cannot hear. 
(Interruptions). 

SHRI P. UPENDRA: Why should it 
be postponed? (Interruptions). 

THE DEPUTY CHAIRMAN: Let me 
see the record. (Interruptions). 

SHRI CHATURANAN MISHRA: 
Madam, the Chair cannot be questioned. 
(Interruptions). 
" THE  DEPUTY  CHAIRMAN:   Now, 
...(Interruptions). 

SHRI GURUDAS DAS GUPTA: We 
will support whatever the Chair is going 
to do. 

THE DEPUTY CHAIRMAN: I am 
not doing anything. I am only having the 
opinion of the House. I will get the 
Lobbies opened. I will see the record and 
go according to what the record says, 
only as for as Mr. Gurudas Das Gupta's 
amendment is concerned. We will 
proceed accordingly. Let my first check 
with it. Meanwhile, what shall we do? 
(Interruptions). 

SOM HON. MEMBERS: Please 
adjourn the House.  (Interruptions). 

THE DEPUTY CHAIRMAN: I will 
adjourn the House for 15 minutes. 
(Interruptions). 

SHRI SATISH AGARWAL 
(Rajasthan): Madam, I invite your 
attention to rule 104, 
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The House then adjourned at twenty- 
eight minutes past four of the clock. 

The House re-assembled at forty-eight 

minutes past four of the clock, THE 

DEPUTY CHAIRMAN in the Chair. 

THE DEPUTY CHAIRMAN: I saw 
the record. I have gone through the 
record. In fact, the record says that 
clause 2 was passed. But as I gave a word 
to the House that I would go for clause 
2, I will again put clause 2 to vote, 
though according to the record and 
according to some hon. Members who sat 
peacefully in my room, clause 2 was 
voted upon and passed too. But I will put 
clause 2 to vote agaoin. So,. I will 
request the Members to be seated in their 
respective seats and against your 
Division 
No.s (Interruptions) Anyway, I will put it 
to vote. (Interruptions) 

DR. BIPLAB DASGUPTA: Madam, 
in that case, we are ^walking out of the 
Hose. We feel that up injustice has been 
done to us by denying us division in this 
House. (Interruptions) 

THE DEPUTY CHAIRMAN: No, no 
I am not denying the division. 

I will be allowing the division. 
(Interruptions) 

SHRI S. MUTHU MANI: We are 
claiming division only on amendments. 
(Interruptions) 

DR. BIPLAB DASGUPTA: No, no 
We support the Bill. (Interruptions) The 
only thing is, we did not like the way in 
which it has been done. (Interruptions) 

THE DEPUTY CHAIRMAN: Just 
now, in my room you said... 
(Interruptions) I tell you one thing. 
Whatever happened, in future, if 
you  want any division, please 
be very vigilant. (Interruptions). Just 
listen to me. This is the whole trouble. 
You do not let somebody to complete the 
sentence.  (Interruptions). 

The moment the Presiding Officer says 

'those in favour, please say 'Ayes' and 
'Noes', you say 'division' at that time, 
only then will you draw the attention of 
the Presiding Officer. 

DR. BIPLAB DAS GUPTA: We did. 

THE   DEPUTY   CHAIRMAN:   NO, 

you didn't. The record does not say that. 

SHRI M.A. BABY: Madam, I would 
like to make a submission.... 
(Interruptions)... Madam, may I make a 
submission? 

THE DEPUTY CHAIRMAN: What is 
it? 

SHRI M.A. BABY (Kerala): Madam, 
I will be very brief. There are two points. 
Number one. All of us*have been here 
and we are slightly experienced 
Members. For the last eight or nine years 
we have been here. When the entire 
House was prepared for a division, when 
the amendments were moved, when 
Madam Vice-Chairman from the Chair 
said, 'Noe"s have it', because they were 
voting for the amendments, we said 
'Ayes'. Then we repeated 'Ayes have it, 
Ayes have it and division'. 
...(Interruptions)... We were discussing 
...(Interruptions)... Let me complete my 
submission. 

THE   DEPUTY   CHAIRMAN:   Mr. 
Ahluwalia, you don't say anything. I have 
the record with me in my hands. 

SHRI M. A. BABY: Madam, I am 
prepared to grant that the Presiding 
Officer could not hear what we had said. 
I am prepared to grant that. Madam, I 
am prepared to grant that and I believe 
that the Presiding Officer did not hear 
what we had said when we said 'division'. 
Madam, with regard *to that, hon. 
Karunakaran made a submission that the 
ruling of the Chair stood, that would 
never be changed. 

SHRI S. S. AHLUWALIA: What 
about the reporter? 
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SHRI M.A. BABY: Madam, I would 
like to recall the experience of this 
House. When the Chairman himself was 
presiding over the House, during the 
Question Hour, the Chairman ruled that 
even though the Member, in whose name 
the question was listed, was absent that 
question might be put. 

THE DEPUTY CHAIRMAN: That is 
a different thing. 

SHRI M.A. BABY: This was the 
ruling given by the Chair. 
... (Interruptions)... 

THE DEPUTY CHAIRMAN: Please, 
let me dispose of it. I can do that. I have 
an answer to it. 

SHRI M.A. BABY: When the dispute 
got exasperated, then the Chairman 
himself modified his ruling, and said, "I 
am not giving a final ruling on this now. 
the ruling which I have given is being 
withdrawn." Therefore, my humble 
submission is, let there not be dispute on 
this particular question. When we say 
that we wanted a division, we are 
prepared to grant that the Presiding 
Officer did not hear that, but still, since 
we insist on that, there is nothing being 
lost if that particular amendment moved 
by our side is put to vote; otherwise, 
there is also an amendment moved by 
Mr. Gurudas Das Gupta. We all heard 
that only the names of Mr. Dipankar 
Mukherjee and Mr. Jibon Roy were 
mentioned. If the earlier decision of the 
Chair cannot be revoked, we humbly 
submit before you, Madam, that the 
amendment moved by Mr. Gurudas Das 
Gupta may be put to vote. Then we can 
take up Clause 2. This is my only 
submission. In order to protect the 
dignity of the House, in order to protect 
the dignity of the Chair, let us take this 
very sensible decision. Thank you. 

THE DEPUTY CHAIRMAN: Mr. 
Baby, I heard you. You cannot have 
similar examples, what the Chairman did 
in a Question Hour the question of a 

division and the question of a Presiding 
Officer moving on to another clause. I 
have been presiding over this House and 
many a time it happened that I moved on 
to another clause and the Members said 
'division'. Sometimes, the ruling party 
which is ruling today, was in the 
Opposition, and when they wanted a 
division, I said, "Once I have moved on, 
I am not going to change." Sometimes, 
where you are sitting today, you have 
been in the Opposition, the same 
yardstick. 

Now, please let us not open new 
chapters again and again. Whatever is 
being decided in my chamber, the word 
the Members gave on the floor of the 
House, please stick to it. Everybody told 
me, whatever the records say, whatever 
the ruling we give, they are going to 
abide by it. In future, the Presiding 
Officers are also going to be careful, and 
Members also should be careful, and we 
should see to the best of our ability that 
we perform our duties for the benefit of 
the House and the people. Now, I shall 
put Clause 2 to vote. Those in favour 
please say 'Ayes'. ...(Interruptions)... 

SHRI GURUDAS DAS GUPTA: 
Madam, I accept your judgment. I accept 
it because you have been here for a very 
long time. I accept your judgment. I wish 
that there is a division on Cluase 2. 

THE DEPUTY CHAIRMAN: Okay. 
That I accepted. I accepted division on 
Clause 2. I accepted it. He has also 
closed the lobbies, everything, cleared 
the lobbies. 

I shall now put Clause 2 to vote. 

The question is: 

That clause 2 stand part of the Bill. 

SHRI GURUDAS DAS GUPTA: 
Madam, we want Division. 

THE DEPUTY CHAIRMAN: Okay, 

Division. 
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SHRI GURUDAS DAS GUPTA: 
Please give us some time, Madam. 

SHRI S. JAIPAL REDDY: Madam, 
on behalf of myself and left party 
friends, 
we would like to state that we are not 
pressing for Division on clause 2. 

SHRI GURUDAS DAS GUPTA: 
Madam, I want a division. But I am now 
suggesting let there be no Division. I 
must also put on record that I have 
suggested this because we wanted to 
have a voting on the extension of the 
ceiling through an amendment. 
Somehow it got lost. I don't blame 
anybody. Somehow it got lost. Since it 
has got lost, we all believe that an 
important demand of the working class is 
not being accepted by the Government,  
y the Minister of Labour. 
(Interruptions)... What is this? Madam, 
what is this? I am only "saying that, it is 
our belief, what we are saying is the 
opinion of the trade unions including the 
Indian National Trade Union Congress. 
After all, all the trade unions of the 
country are responsible organisations. 
(Interruptions)... 

THE DEPUTY CHAIRMAN: Let him 
speak. It is his viewpoint. He has a right 
to speak. Let him Speak. He is speaking 
for himself. Why do you interrupt him? 

SHRI GURUDAS DAS GUPTA: 
Madam, on further consideration I am 
withdrawing my proposal for having a 
voting. But we put on record that our 
demand for voting was somehow lost. 
We do not know how it was done. 
5 p.m. 

Anyway, we put on record that we are 
for extension of the ceiling and we are 
against the opinion of the Labour 
Minister. It is a disservice to he working 
class. (Interruptions). 

"� ��5b��� Q�ह : ह" ���, �� ह" ���C 
THE DEPUTY CHAIRMAN: I have 

to announce it. I cannot do anything 
wrong. May I request the Members, 
however jubilant they might be, to please 

lei this Bill be passed so that you can 
enjoy your selves this evening? Let this 
Bill be passed. 

I shall now put clause 2 to vote. The 
question is: 

"That clause 2 stand part of the 
Bill." 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clause 3 — (Amendment of section 

12). 

THE DEPUTY CHAIRMAN: There 
are three amendments. 

SHRI JIBON ROY: Madam, I be to 
move: 

That at page 2, for clause 3, the 
following clause be substituted, 
namely:— 

"3. .Section 12 of the Principal Act 
shall be omitted." 

PROF. VIJAY KUMAR 

MALHOTRA: Madam, I beg to move 

That at page 2, for clause 3, the 
following clause be substituted, 
namely:— 

"3. Section 12 of the Principal Act 
shall be omitted." 

SHRI GURUDAS DAS GUPTA: 
Madam, I beg to move That at page 2, 
for clase 3, the following clause be 
substituted, namely:— 

"3. Section 12 of the Principal Act 
shall be omitted." 

The questions were proposed. 

THE DEPUTY CHAIRMAN: re you 
pressing your amendments? 

SHRI GURUDAS DAS GUPTA: 
Madam, we are not pressing. 

We have made our position clear. 

THE DEPUTY CHAIRMAN: Are 
you withdrawing it? 
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SHRI GURUDAS DAS GUPTA: I 
am not pressing it. That is all. 
(Interruptions). 

THE DEPUTY CHAIRMAN: There 
is a difference. I will have to put it to 
vote if you do not withdraw it. 

$�. ���� �� (

 (vह�)
 : 
[?
, 
��� �
�?
�B �� 
%" ���% ह/, 6��� 
/ ��"B8 ��	� हN� �� �"@ 
�!�
B �हX ह"�
  ��ह+, �� ��#�� K� �7 �"eB� 
ह" �ह
 ह/, K��!+ 
/ K��" 3�� �हX �� �ह� हN�C 

THE DEPUTY CHAIRMAN: Since 
you have not withdraw your 
amendments, I have to put all the 
amendments to vote. 

Amendment   Nos.   2,   4   and   6   were 
negatived. 

THE DEPUTY CHAIRMAN: I shall 
now put clause 3 to vote. The question is: 

That clause 3 stand part of the Bill. 

The motion was adopted. 

Clause 3 was added to the Bill. 

Clause 4 was added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI P.A. SANGMA: Madam, I beg 
to move: 

"That the Bill be passed." 

The question was put and the motion 
was adopted. 

THE DEPUTY CHAIRMAN: Now, 
you can clap, you can laugh and you can 
do whatever you want to do. Thank you 
very much. 

SHRI S. JAIPAL REDDY: Madam, 
what is your decision? 

THE DEPUTY CHAIRMAN: My 
decision is, we will discuss the nexus 
between criminals and politicians in the 
context of the Vohra Committee Report. 

SHRI SATISH AGARWAL: Madam, 
Mr. Chidambaram was to make a 
statement. 

THE DEPUTY CHAPMAN: He will 
make the statement before the house is 
adjourned. 

SHRI SIKANDER BAKHT: Madam, 
is there any difficulty in adjourning the 
House? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFARIS (SHRIMATI MARGARET 
ALVA): Madam, we all agreed that the 
House will sit up to 7 o'clock from today 
onwards. The Home Minister is here. 
Madam, next week there are many 
holidays. If the House agrees, we can 
discuss the Vohra Committee Report. 

SHRI SIKINDER BAKHT: Madam, 
today we are all mentaly sick. 

SHRI GURUDAS DAS GUPTA: 
Madam, we have no objection to taking 
up the vohra Comittee Report, let us do 
it. 
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